CRL.A.NO... 0f2010 @ SLP(CRL) 883 of 2010

N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO._ 1528 OF 2010
ARI SING QUT OF SLP (CRL.) NO 883 OF 2010

PRAKASHAN L APPELLANT
VERSUS
STATE OF KERALA ... RESPONDENT
ORDER
1. Leave granted.
2. Nobody had put in appearance on behal f of respondent

today when the matter was call ed.

3. We have heard the | earned counsel for the appellant.
4. This is indeed an unfortunate case. The appel | ant
has inpugned the proceedings initiated against him under
Clauses 3 and 4 of the Lubricating QOls and G eases
(Processing, Supply and Distribution Regulation)COder, 1987
read with Sections 3 and 7 of the Essential Commodities
Act . As per the admtted position, the case had been
registered on 7th Septenber, 1987 and the charge sheet
subm tted on 20t" June, 1999 whereas the |ubricants that had
been sei zed had been sent for analysis on the 9th June, 2005

and the report thereof had been received on 10th June, 2008.
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A period of 21 years has thus elapsed since the
regi stration of the case.

5. In view of the delay, the continuance of proceedi ngs
woul d be against the interests of justice and an abuse of
the process of the court. We, accordingly, allow this

appeal and quash the proceedi ngs agai nst the appellant.

[C. K. PRASAD]
NEW DELHI
AUGUST 06, 2010.



